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Name of the Company | Gati Limited -Vs- Ranuka Air Freight Pvt.Ltd.

Under Section 9 IBC
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Ld. Counsel on behalf of the operational creditor
submits that the matter was settled out of Court, it is
recorded. Ld. Counsel of the operational creditor sought leave

for withdrawing application as it was settled out of Court.

ORDER
Prayer is allowed. The application is disposed of as

withdrawn. g&{
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